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recommendations aDd to state 
that this House has no recom-
mendations to make to the 
Lok Sabha in regard:o the 
said Bill.' 

,(Ii) 'In accordal\ce with the pro-
visions of sub-ru:t! (II) of 
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I 
am directed to return herewith 
the Appropriation (Railways) 
No.2 Bill, 1965, which wa~ 
passed by the Lok Sab,ha at 
its sitting held on the 15th 
March, 1965, and transmitted 
to the Rajya Sabha for its re-
commendations and to :tate 
that this House has no recom-
mendations to mak~ to the 
Lok Sabha in regard to the 
said Bill.' 

lUi hn. 

ESTIMATES COMMITTEE 

SIxTY -SIXTH REPORT 

Shri A. C. Gaba (Barasat): I beg 
to present the Sixty-sixth Report of 
the Estimates Committee on the 
Ministry of Labour and Employment 
-Dock Labour Boards of Calcutta, 
Madras and Bombay. 

lU bl'B 

BUSINESS OF THE HOUSE 

The Minister of Communications 
and ParUamenfary Alralrs (8brl Sat-
ya Narayan Sinha): With your per-
mission. Sir, I r~'e to announce that 
Government Business in this House 
durin!!; the week commenci:'ll!. 29th of 
March. 1965, will consist of discussion 
and votin~ on the Demands for 
Grants relating to the following Mi-
nistrieo-/Departments of:-

Social Security. 
D~fence. 

·Communications. 

External Affairs. 
Civil Aviation. 
Comm·erce. 

Shri Bart Visbnu Kamath (Hoshan-
gabad): Sir, I have a four-fold request 
to make. First, yesterday, as you are 
aware, as the House is well aware, the 
matter with regard to the is~ue of 
Kerala was raised in the HOuse and the 
House agreed that it is' a serious mat-
ter in all conscience. It was said yes-
terday here and rightly so, that there 
has h~n sbughter of democracy in 
that State. And you too were inclined 
to agree, as far as I could gather, that 
the issue should :be discussed by the 
House at the earliest opportunity. But, 
Sir, because of the Demim1s for Grants 
coming up, the Government wi11 not be 
able to find time for that. I venture to 
suggest that it is not merely infanticide 
as my friend, Shri Ranga de~cribed it 
th .. ·..,ther day but, I think, it is .... 

The Minister Of Home Aftalrs (Shrl 
Nanda): Still hirth. 

Sbri Hart Vishnu Kamath: Not even 
still birth. It is pre-natal strangula-
tion. 

Mr. Speaker: At this time, he might 
put only points. No speeches are to be 
made here. 

Shri Hart Vishnu Kamatb: I am not 
making a speech-the speech would be 
a diff~rent thing altogether..;..but I 
would like to suggest that, to do justice 
to this matter, it merits a d~scussion 
at the very earliest opportu~lty. ~nd 
that there should be a specw.l s:tting 
of the House. 

Mr. Speaker: All right; that is one 
thing. 

Shri Hart Vishnu Kamatb: I would 
su~~est as I have done it before also 
during the last so many years-that 
the i~sue of Kerala, deserving as it 
el,.\I·'I. shOUld have a special sitting 
after thp. usual hours should have a 
night sitting which will invest it th« 
special significance that it merits. 
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Secondly, there have been conflict-
ing reports in the preSs about the 
Government'. decision with regard to 
the language issue and I would like 
the Minister to tell the House today 
whether the Bill in this connection, 
either to amend the Official Langu-
age Act or the Constitution, which-
ever they haVe got in mind, would 
be introduced in thi8 senion an 
pas!led in this session. 

Thirdly, I would like to remind 
you, if I may, of the assurance you 
gave to the House last year about the 
same date as now. That was with 
regard to the Demands for Grants on 
account of the two Houses of Parlia-
ment. When the issue was raised 
here last year, you were pleased to 
announce that you 'Would constitute a 
small committee of the House to 
scrutinise the Demands for Grants; 
they would not be discussed in the 
House, We do not want a discussion 
here-but I hope that the committee 
will be t:onst'ituted, as you have sug-
gested. . . . 

Mr. Speaker: I had constituted the 
committee and they have examined 
the estimates. 

Shrl Barl Vishnu Kamath: I would 
like to suggest in this connection, if 
the matter is still under consideration, 
that a Member Of the Opposition also 
might be associated with the com-
mittee .. ' . . 

Mr. S~ker: I shan consider that 
now. But this year's estimates have 
been considered. Next time, I shall 
consider the point ra·ised by the hon. 
Member. 

Shrl lIari Vishnu Kamath: This 
year's estimates have been examined? 
That is over? 

Mr. Speaker: Yes. 

Shrl Hari Vishnu Kamath: I 
thought that the matter was still 
under consideration. 

Mr. Speaker: Now, what is his 
fourth point? 

Shri Bari Visbnu Kamath: Weare 
soon moving into the stage or 
Demands for ara~ts and next week 
WE: will also be moving into April. 
Therefore, I would like the non. 
Minister to tell the House categorical-
ly, definitely and firmly about the 
duration of this session. We would: 
like to know when the session will 
conclude, and whether it is going to 
b:! extended by a week Or ten days 
or less or more. Will the hon. 
Minister be able- to tell us about this 
next week when he will be making 
the st.atement about the business of 
the House so that We can plan our 
subsequent programme accordingly? 

Shrl Warlor (Trichur): When the 
Demands for Grants in regard to the 
Kerala Budget, both Supplementary 
as well as on Account, were present-
ed here, the situation was quite 
different from what it is today. At 
that time, the Proclamation had not 
been issued. So, the budget was not 
taken seriously at that time, because' 
only some vote -on Account had to be 
passed and we thought that only 
general things could be said. But 
now there is no other body and no 
legislature in the State togo into the 
details of the Kerala Budget Demands. 
So, I suggest that more time must be 
allowed for the discussion of the 
Kerala Budget. 

Mr. Speaker: The han. Member 
can take up that question afterwards. 

~ fiRr.f ~ (~) : 
q'~1R 1fi'i~r.r, ~';ff ri 7 ~'" i f~i~ 
~Ttf ;t ':j'f~i ~l' qe;;;r f(;lfT r" ~~. 
~ ~ l=\ \1ft it; qrn mf ~ I ~ i'!lf 
~ ~ ~ ~ ~ ~11 'l"{ f;Mift 
qqift Wf .~, m ::m ~ ~ ~ 
q ~ 'Il1 m w: m<'I' flr-re' 'i,T ~ 
~~ I .~;;ft~~~fiRTt, 

~~~~~FJ~~ llii{ 
~ iffif t Ar ~l'f it mm 
IRl m t, ~ m '4t i{'f 'Il1 ~ 
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I '-l ':, ff,Wif q'Z'ifT lfli J ' 
~ ~ 'q'ftr ~ wi.. ~ fit; ;;IT ~ 
~ ~, ~r <tiT mo trof~ ~ q-rif 
lifiTif~~mm~~tniflifiT 
~~ ~ mm tlI41...nQI'1 IifiT ~~ , 

, ~T'l'll" ~~: ~ I 

~ ~m: ~ ~ J{1'Of 1ft' 
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~I 

Shrl Satya Narayan Sinha: Certain 
points whioh have been raised con-
cern yOU, Sir, more than they con-
cern me. 

Mr. Speaker: There is only one 
concerning me, and I shall answer 
that. Shri Kishen Pattnayak had 
referred one point to me, and I have 
answered it and I shall answer it 
also. 

Shri Satya Narayan Sinha: The 
first point and the last point raised 
by Shri Kamath concern you, Sir, I 
think ..... -:-:. 

Shri Hart Vishnu Kamath: Only one 
of my four points concerned the 
Speaker; the other three were for my 
hon. friend to answer. 

Shrl SatYa Narayan Slua: In 
regard to the Kerala business, yester-
day, some kind of discussion took place 
in the House which remained incon-
clusive. But as I have pointed out 
already, our difficulty is that accord-
ing to the present schedule, I am 
afiraid, some of the Demands will 
have to be guillotined at the~nd. 

U more time is to be taken fOr any 
kind of discussion during these dL-
cussions tor of the Demands for 
Grants, obviously some more deman1s 
will have to be guillotined. 

Shri Hari Vishnu Kamath: Why 
not have a night sitting for discussing 
Kerala? 

Shri SatYa Narayan Sinha: That is 
for you to decide. My objection is 
that there will be a hue and cry 
afterwards when the Demands start 
being guillotined. 

Shri Harl Vishnu Kamath: Before 
long, next week, let us have a night 
sitting. 

Mr. Speaker: I cannot agree to 
night sittings in this country. 

Shrl Harl VlsImu Kamath: Only 
one night sitting in a whole year. 
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Mr. Speaker: No. 

Shrl Rem Baraa (Gauhati): We 
would like to know the reasons for 
your not agreeing to even one night 
sitting, in a whole year. 

Mr. Speaker: Others also are con-
cerned in this business. 

Shri Harl Vishnu Kamath: Let it be 
put to the House. I am sure they will 
agree. 

Shri Satya Narayan Sinha: As re-
gards the duration of the session, 
there is no doubt it will be extended. 
But how long, I shall be able to tell 
the House sometime later. It is too 
early to say now. But one thing is 
certain, that the session will be ex-
tended. By how many days, I would 
tell the House later. 

Shri Bari Vlsbnu Kamath: Next 
week? 

'Then about the Language Bill? 

Shri Satya Narayan Sinha: As ~e
gards the Language Bill, the House 
bows; some of the leaders of Oppo-
sition GrouPs were invited the ot.her 
day by the Prime Minister. We are 
discussing the matter still. We have 
not came to any decision. The mat-
ter is still under consideration. As 
soon as a decision is reached, cer-
tainly a Bill will be brought forward 
before the House. Whether or not it 
will be brought forward, that will 
also be according to the decision 
taken. 

Shrimatl Yashoda Reddy (Kurnool): 
During the discussion of the no-con-
fidence motion, when the eBI Report 
was .also referred to, Shri Daji was 
making some allegations against one 
of our Ministers ..... . 

Mr. Speaker: That is not at this 
mmnent before the HoWIe. Now the 
di."lCUssion is confined to the business 
that is to be taken UP. 

Shrimati Yashoda Reddy: I want to 
know whether that will be clarified 
during this session or not, because 
there are challenges from all sides 
and charges have been levelled 
against one of the senior Ministers. 

15fT aJ 0 i 0 lfmWitr ( iffiiT ) : 
'fSIm ~, ~ ~T omr IlifPIT ~ 
~ I ~ omr ~ tfcf; mit>- mzr 
if ~ if ~ &-ft 'tfTf~ I "I1'f'{ 

~ 'Ill I" I Cf ~ lfiroJT ~ mzr 1IW ;nfl 
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Shri Hem Barua: I would like to 
say that the suggestion that came 
from Shri Kamnth, to have a night sit-
ting to discuss Kerala, is a very ex-
hilarating suggestion. Nights are 
more exhilarating than days. Will 
you please put it to the HOUse and. 
take its consensus? 

Mr. Speaker: Probably it might 
be very exhilarating for him, but it 
will not be So for me. That is the 
difficulty. Night sessions are ex-
hilirating for younger ·people, not for 
older people. 

Shri Ran,a (Chittoor): I have only 
one observation to make. The Min.18-
ter of Parliamentary Affairs was in-
clined to say that a Bill regarding 
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the question of language is likely to 
be introduced sometime; but then he 
felt some doubt and began to fumble 
about it. I wish to state for the 
benefit of the Prime Minister as well 
as the Government that if 'they keep 
t.his matter in doubt in this maimer 
they will only be inviting troubl~ 
and then upsetting things which are 
slowly settling down. 

Mr. Speaker: Government might 
consider it, because "It is greater 
trouble for me than for the Govern-
ment. 

"" f"1' ~ ~: il"r.m ~
lA~f~ttm~~ ~~ 
;prr t I 

"" ~ ~ itt ~ ifiT 
'If\mf ~ fill"qpm t I 

"" ~ f~~ : ~ rqrlfn=n:f 
Ifit ~ 1f(,ft ~ ? 

~ ~: ~ ifiRf ortt 
olm m mer lfif~ 

12.l5 brs. 

ELECTION TO COMMITTEES 

(i) COFFEE BOARD 

The Deputy Minister in tbe Minis-
try of Commerce (8hri 8 V. Ramll.-
,.wamy): I beg to move: . 

"That in pursuance of sub-section 
(2)(b) of section 4 of the Coffee 
Act, 1952, the members of Lok 
Sabha do proceed to elect, in such 
manner a ~ the Speaker may di.·ect, 
two members from among th"m-
selves to serve as members of tl"le 
Coffee Board". 

Sui B&Dp (Chittoor): Before yoU 
put it to the House, I want to say 
aomethln,. 

There is a lot of talk about. some 
decision made either at the level of 
the Minister of Food and Agriculture 
or at the level of the Cabinet that all 
these commodity boards are going to 
be wound up, and their function" are 
going to be handed over to the Indian. 
Council of Agricultural Research ard 
so on. We would like to know how 
much of truth there is in this matter. 

From time to time, this House and 
the previous Houses and also tl}c 
Central Legislative Assem!J\y were 
invited to co-operate with the Gov-
ernment to pass legi';lation in order to 
bring many of these commodity 
boards into existence, and we have 
felt that these are miniature parlia-
ments where there is representation. 
given to all interests concerned, Pl'fo-
dominantly to the growers them-
selves. They were intended to make 
those people intereo"ted in better pro-
duction, larger production. 

Therefore, We hegin to wonder why 
there was this proposal at all to wind 
up all these things and hand them 
over to the Indian Council of Agricul-
tural Research. I have had experi-
ence of working on the Indian Coun-
cil of Agricultural Researc3 also. I 
do not want to say anything dis-
paraging of the rCAR, but I can say 
this much anyhow, and I am sure 
quite a large number of hon. ~~em
bel'S who have taken part in i1l3 deli-
berations will bear me out. It meets 
once in a year in general council, Rnd 
then it transacts its work in hal! a 
day. The papers submitted are sup-
posed to have been read by the m::om-
bers, and the Vice-President simply 
reads: "From such-and--uch num-
ber to such-and-such number, any 
comment?" and so on. In that de-
Bultory or cursory or indifferent m'ln-
ncr, that work is being carried on. 

Mr. Speaker: That is not in ques-
tion just now. 

Sbrl Banra: I do not see any rea-
son why the work of this Coffee 




